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IN THE CUSTOMS, EXCISE & SERVICE TAX APPTELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No, I
ST/COD/51916/2015
APPEAL No ST /53068/2015-5F15M)

fArising oul of Order-in-Appeal No, NOVEXCUSAOMAPEL/IBOAGI4-13
duded 3070972014 passed by Cemmissioner of Central Excise & Customs
{Appeals), Notda)

For approval and stgnature:

Hunble Mr. Anil Choudhazy, Member {Judicial}

1. whether Press Reporter may be allowed {0 see | No
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

i 7. | Whether It would be released under Rule 27 of Yes
ithe CESTAT ({Procedure} Rules, 1982 for

publication in any authoritative repoit or not?

3. Whether thelr Lordships wish to see the fair copy { Seen

of the arder? :

; i
emmm e = [ e o e et e e e o g o e e :
4. | Whether order Is to be circulated to Lhe!Yes
| Department Authorities?
e i
Jubilant Chemsys Litd. Appeilant Mq
s,
Commissioner of Customs, C.E, & 87T, Naida Respondent
Appeirance:
shri Devender Sharma, Advocate far Appellant
Shri VK Deb, Assistant Commissioner {AR), for Respondent
COHAM:

Hon'ble Mr, Anil Choudhary, Member {(Judicial)

[ate of Hearing : 2306/ 6
Diate of Decision 2306 6

FINAL ORDERNO. 202868/201.4........
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Per: Anil Choudhary
Heard the parties.

2. The Conumissioner {Appeals) has dismissed (he appeal
for nonpayment of stipulated amount under fule F5F,
without giving opportunity of hearing, Whereas, the appellant
had deposited Rs.1,00,618/- being 7.5% deposit required of
dispuied tax on 30.08.14, where as the appeal was dismissed
cr 30.09.14, resulting  into miscarriage of justice.
Accordingly, the Order-in-Appeal is set aside and the appoal
is allowed by wayv of remand. The appellant is directed to
appear before the Commissioner {Appeals), with evidence of
pre deposit made, and scek opportunity of hearing, C.0Q.D.

also stands disposed of, &> el Uﬁr«f}”‘

(Dictated in Court)
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